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going into this matter and they will find out
how they can minimise this bogus business.
According the Article 341 Article 342 of the
Constitution, as you know, the Schedulad
Castes and Scheduled Tribes are specified
in relation to a particular State and as such
this inclusion of any community in the listis
examined with reference to the social condi-
tion of the Members of that community in the
relevant State. The social condition of the
caste varies from State to State and it will not
be properto generalise any caste as Sched-
uled Caste or Tribe in the whole country. So,
uptill now, all castes are not generalised all
over India. But, the Government is still
considering to bring a comprehensive list
and that when it comes, we can have more
time to discuss it in detail and in depth. With
these words, Irequestthe Houseto pass this
Bill.

PROF. N.G. RANGA: What about
Basthada and Basthara?

DR. RAJENDRA KUMARIBAJPAI: That
will also be taken as a correction. It will also
came with the comprehensive list.

AN HON. MEMBER" What about the
speliing?

DR. RAJENDRA KUMARI BAJPAL If it
1s derogatory, then we can think of it for
correction and something new. We will have
to come with a comprehansivae list. That can
be considered,

MR. DEPUTY SPEAKER: The question
is:

‘That the Bill to alter the names of
certain castes and tribes in the lists of
Scheduled Castes and Scheduled

Tribes andfor matters connectedthere-
with, be taken into consideration”

The Motion was adopted

MR. DEPUTY SPEAKER : The House
will now take up clause by clause considera-
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tion of the Bill.
The question is

That clauses 2 and 3 stand part of the
8ir.

The motion was adopted
Clauses 2 and 3 were added to the Bill.

MR. DEPUTY SPEAKER : The ques-
tionis .

* That clause 1, the Enacting formula
and the Title a stand part of the Bill”
The motion was adopted

Clause 1, the Enacting Formula and the
Title were added to the Bill.

DR. RAJENDRA KUMARI BAJPAI: |
beg to move

“ That the Bill be passed”.

MR. DEPUTY SPEAKER : The ques-
tionis :

“That the Bill be passed™.
The motion was adopted

14.47 hrs.

NAGALAND UNIVERSITY BILL
[English)

MR. DEPUTY SPEAKER : The House
will now take up the Nagaland University Bill.
Shri L.P Shabhi.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-

VELOPMENT (SHRIL.P. SHAHI) : Sir, 1 beg
to move:*

*Moved with the Recommendation of the President.
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“That the Bill to establish and incorpo-
rate a teaching and affiliating Univer-
sity in the State of Nagaland and to
provide for matters connected there-
with orincidentalthereto, as passed by
Rajya Sabha, be taken into considera-
tion".

| am happy to inform the Members of
this House that this Bill has been passed by
the Rajya Sabha, without any amendment.
Today, we arefulfillingthe commitment made
by the Prime Minister to the people of
Nagaland when he laid the foundation stone
for this University in 1987. Earlier, UGC and
the Department of Education were hasitant
about that But, later on, the UGC appointed
ateam which visited Nagaland and thereaf-
ter that team suggested that a University
should be established here—a central Uni-
versity—which should not be a normal type
of University, but should concentrate on a
certain discipline.

We have, in the past, thought that the
people of Nagaland haa an inspiration and a
desire for having a separate University. Uptill
now, the people were getting education in
the North Eastern Hill University at Shillong.
But the experience has shown that there are
somae inter-tribal rivalry also, in the hostals,
between the Nagaland and Meghalaya
people. In the end, we came to the conclu-
sion that in order to tullil their desire, we
should have a University Campus—a sepa-
rate campus—for Nagaland. within its bound-
ary and that is why a central place was
earmarked and selected for locating this
University. After the location of this Univer-
sity, four depantments of NEHU which was
so long running at Kohima will emerge with
this University and NEHU will not have its
jurisdiction In Nagaland now. So far as
Nagaland is concerned, it has 19 collages
and about six thousand university students
enrolled in it. So, we have 10 startthat and for
starting this, we appointed a consultant to
go, look into it and to give a report. He
submitted a report and the report indicates
that during the next five years, we will have
1o spend about sixty croras of rupees to set
up this University. So, itis a happy occasion
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that | am bringing it before this House for
consideration.

MR. DEPUTY SPEAKER :
moveg:l:

Motion

“That the Bill to establish and incorpo-
rate a teaching and affiliating Univer-
sity in the State of Nagaland and to
provide for matters connected there-
withorincidentalthereto, as passed by
Rajya Sabha, be taken into considera-
tion”.

Shri Syed Shahabuddin.

SHRISYED SHAHABUDDIN: (Kishan-
ganj): Mr. Deputy Speaker, Sir, | amratherin
an unhappy position. | cannot possibly
grudge the Naga people a university of their
own and yet | feel that the entire pattern of
higher education in this country is like a
pyramid upside down. Ithink we are increas-
ing the expenditure on university education
but spreading it so widely that the standard
of university education is going down and a
large number of colleges and institutions are
growing like a mushroom all overthe country
without sufficient support in terms of aca-
demic or non-academic infra-structure,
without caring for the standards to be main-
tained at reasonable level and yet a univer-
sity has become almost a symbol of State-
hood like having a Governor or a second
Chamber or in some cases like having State
flag.

| really do not understand why NEHU
expernimentfalled. NEHU afteraliwas agreat
experiment.

Today North-East lies emotionally dis-
integration. Shail we take it that the dis-
integration of NEHU is yet another evidence
of that spiritual dis-integration that has over-
takenthe people of the North-East? it means
not only in political matters they cannot stay
together but even in educational matters
they must separate. Willthe hon. Minister tell
us whether it is academically justified in the
context of our country's situation to have a
university for six thousand students? There
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are hundreds and thousands of colleges in
this country each of them with more than six
thousand students. There are universities in
our country with five lakh students spread
ovaer its affiliated institutions. So are we treat-
ing the people of India in terms of equalty; It
has nothing to do with the question of State.
it has something to do with the quality of
education; with the per-capita expenditure
on higher education: withthe access to higher
education in geographical and spatial terms.
That is one criticism that the hon. Minister
must explain to us 1s to why it has become
necessary to have a unwersity for half a
million people and for six thou'. 14 students
with nineteen affiliaied colleces

My second point is that when | look at
this Bill l'wonder that, pernaps, itis very easy
for the Ministry of Education to produce bill
after bill. there is mass production. You just
change the name—call t Nagaland or
Mizoram—and the whole Bill remains the
same word for word So it 1s a very easy
thing. The Ministry does not have to do much
work. They have only to type and re-print it
and coma to Parliament and get it passed

| would also ke to submit that the pat-
tern of universities that is envisaged In this
Bill—and in the Bill passed in the last Ses-
sion-is highly centralised and highly authori-
tarian. It totally contravenes the spirit of
academic autonomy. These universities are
not autonomous Institutions. They are not
academic institutions. They are merely ex-
tensions of the Ministry of Education like its
attached and subordinate offices where the
Vice-Chancellor is like a servant at the beck
and call of the authorities in Delhior perhaps
of the State Governmer..

Sir, a unwersity must have an organic
link with the people | would like the Minister
to re-consider, for example, the composition
of the court. If this university is supposed to
incorporate and give exprassion to the legiti-
mate aspiration of the people....than in that
case the university cour is the link between
the people and the university. Then, how far
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does the composition of the court reflect that
organic link, reflect the aspirations of the
people? That is my question. If it consists
only of ex officio membars of Government or
Government administrators and some pro-
fessors of university, such university has no
link with the people at all. It will not satisfy the
political purpose that you have in mind of
giving expression to the desire and the
aspiration of the people. That is my second
question.

The same applies to the question of
appointment of the Vice-Chancellor. If you
look at the clause here, you will find that. |
shall notgo into details as we allwantto save
time. But, as | said, those features are not
unique to this Bill. That has become the
accepted philosophy of the Ministry of Edu-
cationunder Mr. Shahi and Mr. Shiv Shanker
that by virtue of these pieces of legislation
which are passed so easily without due
consideration, these universities are being
reduced in status. They are being managed
ke administrative departments and that
should cease if universities in india are to
play the role that we expect of them. This is
my general criticism.

Again | say | am in a very unhappy
position. The Nagas are valiant people. Now
if ke all other Stales, they want to have High
Court of their own and a university of their
own and perhaps a second chamber of their
own, well, that is the way we are going, that
is the direction in which we are moving. This
is not a very happy sign, Sir. With these
words, | reserve my position on this Bill. |
cannot support it; | cannot oppose it.

PROF N.G. RANGA (Guntur): Sir, |
would like to say a few words about this. Mr.
Shahabuddin has raised very important
questions. But | don't think that this is a time
forthe Government as well as the Members
to give as much serious consideration as
these questions deserve it. These quastions
have to be discussed more seriously inother
platforms. First of all, the UGC will have to
consider and the educational authorities will
have to give a serious consideration.
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Itistrue that, as we have-said, quite a ot
of confusion has come to be introduce into
this sphere. There are what are known as
deemed universities also. Butthen what are
we to do so far as the Naga University
proposal 1s concerned? It is an ancient
demand. They started making this demand
long before their State came into existence.
Pandit Jawaharial Nehru's name has come
to be associated with this because it was he
who took the initiative in giving a status of
statehood and creating the Nagaland State
for the first time. Before that, for such small
areas and smaller population, there were no
separate States at all. That is one of the
reasons why his name has come to be
attached to this university

The next thing is that this is not the first
tume that names have come to be attached
Personal names of certain distinguished
persons have come 1o be assoclated with
the universities. It has become a practice
with us. There are saveral other universities.
There s Pant University also. Some other
names can be conjured up. Whether per-
sonal names should come to be associated
with the university names 1S also another
matter which has got to be considered by the
educationists.

Now, why 1s It that for this five lakh of
people aione a university 1s being created?
One louks to wonder | agree. | had the
opportunity of going to this area long time
ago when Shri Gulzari Lal Nanda happened
1o be the Home Minister. Mizoland people
could think of separate entity of themselves
only by suggesting that there should be
separate university for Mizoland, ShriNanda
thought that it was an absurd proposition. He
refused to agree.

15.00 hrs.

Then they made it a great point of this
issue. From that they jumped on to the other
additional point of dispute as to whetherthey
should have a separate State or not. And
then for 30 years, they had gone on fighting.
Now, only four lakhs or five lakhs of people
achieved a separate Statehood. We had to

Nagaland University Bill 82

eat a humble pie, the whole of India had to
eat a humble pie to reach an agreement with
their leader who almost, | think, became a
citizen of Englandfor some time. They hadto
make him come back here. We helped himto
becoma tha first Chief Minister by creating a
separate State. These are all explosive
problems. This is a huge country with people
of different social, tribal and cultural devel-
opments. Therefore, all these exceptional
things have got to be acceded to and we
have no escape from these things. There
may be four lakhs of people in a particular
State. They have got claims for some other
neighbouring areas. There are Nagas in
neighbouring States. Now, for all these
people, somekind of a cultural status would
come to be conceded by the creation of this
Nagaland University. And they may gain
some kind of satisfaction.

SHRI SYED SHAHABUDDIN
Nagaland University cannot establish insti-
tutions outside the State of Nagaland.

PROF. N.G. RANGA : All these things
will have to be considered separately and
not this stage. All that we have to do is to
make another conception other than the
earlier conception of universities. According
to the earlier conception, there used to be
colleges and no universities. Then, Calcutta
University came into existence. My hon.
friend was talking of a few thousands of
students and universities. Caicutta Univer-
sity at one time, was the only university for
the whole of that region, for the whole of
Bengal including Bihar and a part of Orissa.
We have marched far far ahead from that
stage of history even in regard to education.
| do not think that my hon. friends, the Minis-
ter can be taken to task for introducing this
Bill. Let us go ahead with this Naga Univer-
sity and let us hope that other tribal people in
other States of the north-eastern partof India
will be satisfied by this and if by chance they
are notgoing to be satisfied and if they would
go on insisting upon similar prestigious
educational institutions to be created for
themselves also, then we would have to
think of the advisability or otherwise of con-
ceding to them what is know as Deemed
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university status and then raise the status of
some of their colleges which are already
there in Cachar and other places, to the
status of Deemed university and be satisfied
with this. The only question is the amount
that has got to be spent on this. Nowthat also
is a question of proportion as to how much is
to be given, how much is to be paid to the
vice-Chancellor and so on. Then the other
question of control over all these people and
whether it is going to be an additional depart-
ment attached to the Education Minister or
not are also to be considered. | do not know
whether my hon. friend is aware of the fact
that there are universities where the State
Governments have got very great control
over their local universities and arrogate to
themselves the power to remove a Vice-
Chancelior and to appoint another Vice-
Chancellor and to dismiss a Syndicate and
to appoint other membars of the Syndicate.
All these things are there. It is a complicated
question. It is not going to be simplified
anyhow at any time. But so much of compli-
cation is not necessary and not advisable.
Some serious study has go to be made and
that can be made not by the Central Minister
alone. The Central Education Minister and
the State Education Ministers all over India
would have to sit together and seek the
cooperation of the educationists and Vice-
Chancellors of the various Universities and
thereafter help us to have a comprehensive,
more sensible and more workable educa-
tional system in which there would be a
greater element of autonomy, and less ele-
ment of autocracy, sc far as the manage-
ment of institutions is concerned.

| am glad that this Bill has come to be
introduced at long last; it should have passed
long ago. | wish all success for this Univer-
sity

SHRIASUTOSH LAW (Dum Dum): Mr.
Deputy Speaker, Sir, thank you for giving me
an opportunity. | rise 1o support this Bill. May
| congratulate the Education Minister as also
the Prime Minister for taking a decision now.
It should have been done earlier. Whether a
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University is set upin a Statefor sixthousand
students or half a million students, that is not
the criterion for taking a decision in such
matters. The question is that the people of
the State have been asking for a separate
University. it has been a long standing
demand of the people. It should have been
set up a long time ago. Once again, | con-
gratulate the Prime Minister for setting up
this University. This is one of the bold steps
taken by the Government.

After all, education is an elementary
need of the people and it is the duty of the
Government to provide proper opportunities
for it to the people, whether they are tribals,
scheduled castes or others. Of course,
Nagaland has a paculiar topography. | feel
that when the Naga people receive educa-
tion in the Nagaland University, the educa-
tion system would be fitted with their cuiture
and habits. And we should extend all support
to this. It would help them to come within the
mainstream of India.

|fail to understand the criticism made by
Shri Shahabuddin against this Bill. | do not
understand his difficulty. it should, infact, be
appreciated that if there are six thousand
students, the teaching staff would be able to
give better education to the students. Of
course, | agree with one remark of Shri
Shahabuddin that the standard of education
must not go down. The standard of the
University should be maintained. lcan accept
that and that aspect should be taken care of.
This decision is definitely a correct decision
taken at the correct time. So far these six
thousand students were under the North-
Eastern Hill University, now it has become a
separate University. Is Shri Shahabuddin
not supporting the case of decentralisation?
By setting up a separate University, are you
not offering them better opportunities for
education? With the smaller number of stu-
dents, is it not easier 1o give them better
education? | cannot understand any opposi-
tion to this Bill.

Iwhole-heartedly support this Bill. |only
want 1o make one suggestion. After all,
education is a basic necessity. In a demo-
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cratic country like ours, it is the duty of the
Government to spread education all over to
all class of people. But simple giving educa-
tion will not serve the purpose. One thing
should be kept in mind that the education
should be job-oriented, producing a number
of graduates otherwise will not serve any
purpose. So, that has to be looked into.
Here, | also convey my thanks to Prof. Ranga
who has mentioned about the Calcutta Uni-
versity. One of the points mentioned by Mr.
Shahabuddin was that this is a place where
only 19 colleges are there and there are
6000 students. So, what is the necessity of
having one more university there? You for-
get about those days when there was wide
junsdiction with Bihar and parts of other
places. Even today—I am not here to criti-
cise the State Government - this Calcutta
University although have a number of col-
leges under 1ts jurisdiction but they cannot
hold examinations Is it good for the stu-
dents? So, what 1s the point of having a
University with hundreds of colleges func-
tioning under its jurisdiction and you cannot
hold examinations” If you cannot complete
your academic year withinthe specified time
and thereby causing tremendous injuries to
the students, then what is the use of having
a university? Therefore, there is nothing
wrong if 19 colleges are taken under one
university and proper education is given,
proper examination is held for the students
and also the students get proper time to go
in for higher education. If | have to compare
the present position of the Calcutta Univer-
sity, | welcome such decentralisation of the
University as has been enunciated in this
Bill. In future, f more universities are to be
set up, | think it will be better for the benefit
of the students at large.

With these few words, | whole heartedly
support this Nagaland University Bill, 1989.

SHRISRIBALLAV PANIGRAHI (Deog-
arh): Mr. Deputy Speakaer, Sir, Ithank you for
giving me an opportunity to participate inthe
debate on this Bill. This is a welcome piece
ot legislation. By means of this, we are going
to have a new University in the North-East-
ern part of our country.

The people of Nagaland have been
demanding the establishment of such a
university for quite along time. That way, itis
a fulfilment of a promise made or an assur-
ance given to them. Our Prime Minister,
particularly, deserves congratulations. After
having visited extensively, he has had a fair
idea of the culture of Nagaland, the people’s
aspirations there and now he is going to
establish a university there. The university is
going to take shape there. The dream of the
people of Nagaland is going to take a definite
shape by means of this Bill.

| also fail to understand the argument
advanced by our hon. friend Shri Shahabud-
din from the other side. Population is not the
basic. The student’s strength cannotbe the
sole basis for the creation or establishment
of a university. If population is only the basis,
then, the seven sister States (North-Eastern
States) would not have come into the pic-
ture. Their culture, geographical situation
and so many other things ought to be taken
Into consideration while judging certain
things, including the setting up of a univer-
sity. Education is the pnmary thing which we
want 1o emphasise upon. If right type of
education is imparted, then that would cre-
ate anew generation, the type of generation
that we desire to have. In all our universities,
in all our institutions, in all our colleges and
in all our factories, man-worthy man should
be manufactured. We have made a lot of
strides in our country in different areas of
development-be it on agriculture, be it on
industry. We have marched forward. We
have made a spectacular progress. On the
other hand, it is an irony that we have to
admit that we have lacking not only in India
but thoughout the world-in humanness. It is
the man-worthy man that is somewhat lack-
ing. It is not only lacking in India but through-
out the world. Now it has got to be the
endeavour of every administration, every
Government-particularly our Government;
that is why we have created a new Ministry.
We have re-named it as the Ministry of
Human Resource Development. Our young,
dynamic Prime Minister himself tooks pains
personally to see that a New Educatior:
Policy was formulated. The whole principle
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behind this Policy, the whole philosophy
behind it is that we have to make a better
man. We have to convert our children, our
young men into better citizens.

| am also disappointed to see that for
different reasons, the New Education Policy
could not be implemented in the right per-
specfive. The purpose behind it was not well
understood, was not taken seriously by dif-
ferent States. But Education also being the
responsibility of the State Governments, they
are implementing this Policy. sometimesthey
complain of lack of resources. Anyway the
New Eddcation Policy would bring a lot of
hope. But it is not a total success so far.

This Bill i1s well drafted. As | said, it is a
fulfilment of a promise made earlier. But the
regular curricula, the routine type of educa-
tion should not be there. Education has got
to be relevant to the changing times. Educa-
tion 1s an instrument, as | sad earlier, a
powerful instrument to arouse humanness
and also to bring out the latent qualities that
arethere in every child. How can we activate
them? Education i1s an instrument in that
sense. But if we considertoday's education,
we are frustrated to alarge extent. Education
has got to be relevant to our life and our
progress. Today, despite all the progress
made, the most pressing problem that we
are facing i1s that of unemployment,

I am giving two suggestions. The Vice-
Chancelior has been given sweeping pow-
ers in this Bill. There is always an apprehen-
sion of such powers being misused. There-
fore. | would request Government to have
some checks and balances. A Students
Council I1s also there,

(Interruptions)”
MR. DEPUTY SPEAKER : Now
Mr.Tombr Singh. What Mr Panigrahi says

will not go on record

(Interruptions)”
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MR. DEPUTY SPEAKER : No; that is
all. Nothing will go on record.

SHRI SRIBALLAV PANIGRAHL!: It is a
new university. We wish this university allthe
best.

SHRIN. TOMBISINGH (Inner Manipur):
I must, atthe outset, congratulate the people
of Nagaland, the whole State of Nagaland
and also our hon. Prime Minister-and of
course, directly our Education Minister who
has handled this Bill.

The history of small universities in the
north-eastern States is a long one. At the
outset, | must express my surprise and dis-
satisfaction at the attitude taken by our hon.
Member Shahabuddin Ji, for his reserving
his support for and appreciation of this Bill. 1
do not say that he needs education; but
probably he needs more information on this
subject.

It has been my privilege to have associ-
ated myself with the formation of the small
States politically; and | had been associ-
ated—having been a member of the aca-
demic community in my own humble way—
with the organisation and establishment of
the educational institutions, separation of
the universities at Calcutta and then at
Guwahati from these small States. In the
early '60s , U.S.C. under the guidance and
direction of the then Prime Minister PanditJi.
had started looking into these problems
through a committee.

| remember, | had given evidence be-
forethat Committee on the need for a univer-
sity for hill areas first; and it has to work
through campuses in the small units. Then
we had foreseen-the local people, all those
who had been associated with this small
State—that this realisation some day will
dawn upon the whole nation. But, unfortu-
nately, at that time, the UGC Committee
could not agree even to the fact that cam-
puses should be opened under the aegis of
the Hill University or the Central University to
be located in Meghalaya. From that started

“Not recorded.
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another debate with the UGC and the Edu-
cation Ministry at the Centre. The units are
small. So, | do not have to go into the whole
history of these small States. Now, today, we
have come to realise that the demand of the
local people at that time has come through
because NEHU was to be established by an
Act of Parliament in 1972; and at that time,
we had expressed our views that this would
notbe sufficientin viewof the political changes
that are coming up in the entire North East-
ern States; in the small State a full-fledged
campus to be groomed up in order to be-
come of a full university in their small way
has to be foreseen also. That was also not
realised. But the demand has been there
from the Manipur side. Of course, Mizoram
has to come as a Union Terntory. But from
Manipur and other places this demand has
beengoing on. Now, Nagaland being territo-
rially so close to my State and my constitu-
ency consistof Nagaland population, | know
we have some common probiems. It has
been my privilege to know and also to
discuss with the academic community Iin
Nagaland that a canipus now I1s going to be
promoted to a full university and to be cut off
from the Headquarters that is NEHU at
Meghalaya. This i1s avery appropriate step
and nothing can be more welcome than this.
I do not like to go Into all those small details.
Politically, of course, we have been settled
as a separate State Otherwise, culturally,
socrally and in educatior, we have to provide
this with its own management, with its own
university sothat tcan gicom up afullfledged
group of citizens, State of citizens to take full
part in the mainstream of Indian culture. The
©1iy question is that we have to sound to the
Education Minister is that the universities
that are coming up should be looked after
properly. The Kissar University will be com-
ing up. It is a Central University. Manipur
University is a State University, which is
already there. Then Assam has got three
universities-Dibrugarh, Guwahati and Kis-
sar. Then Arunachal, in spite of its hmita-
tions, small population and all that, has al-
ready a university. Meghalaya will be looked
afterby a Central University knownas NEHU.
| cannot understand the point by Shri Sha-
habuddin against the limitations of the juris-
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diction of this new University in Nagaland,
because all the neighbouring States have
got their own universities. Now why should
the Nagaland University be again given the
temptation to extend its jurisdiction like Nepal
and other States, because all the neighbour-
ing States have got their own universities?

SHRI SYED SHAHABUDDIN: | have
heardthe statementof Prof. Ranga, He says
that Naga people living outside Nagaland
may also be benafited by this University.

SHRI N. TOMBI SINGH: They can be
benefted by the jurisdiction of other univer-
sities of the States in which they are domi-
ciled. Sc, | would like to suggest to the hon.
Minister that, while implementing this well
should take care of standard of the examina-
tions.

MR. DEPUTY SPEAKER : Please con-
clude.

SHRI N. TOMBI SINGH : Territorially
and region-wise | am so closely linked up
with this. By chance, Nagaland does not
have an MP in this House. So, being a
neighbouring MP, | would like to take a little
more time.

Sir, the standard of education of the
universities in this area I1s not so good. | do
not know the reason for it, but the standard
1S not up to that inthe other universities inthe
country. ltis of course uptothe management
of these universities 1o maintain some stan-
dard, but we have to recognise the fact that
the standard of education, instruction and
examination inthese universities is not at par
with that in the other universities elsewhere
in the country, particularly the universities at
Delhi, Madras, Bombay, Calcutta, etc. All

the other universities have come out with

post-graduate courses and specialised
subjects. These universities suffer at the
time of admission. But talent-wise after get-
ting admission in the specially considered
categories, out experience has shown that
our boys and girls do very well; they match
with the rest of the boys and girls in the other
parts of the country. Therefore, there is some
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lacuna in the system, or in the very imple-
mentation of the laws and regulations. If we
keep inmind the standard of education inthe
new universities and particularly in the uni-
versities in the Eastern region, beginning
from Calcutta, which is politically so agitated
and which has got so many problems, our
universities have to improve their standards.
This point has to be taken care of .

With these few words, | would like to
support this Bill which gives a University to
Nagaland. | once again congratulate the
people of Nagaland onthis account and also
thank the hon. Minister for bringing forward
this Bill.

KUMARI MAMATA BANERJEE
(Jadavpur): lwelcome this Bill, the Nagaland
University Bill, 1989. It was a long pending
demand of the pecple of Nagaland for the
sefting up of one university in Nagaland. |
wantto congratuiate our Prime Minister and
our Education Minister also for having brought
up this Bill. But | want to make a request on
one or two points only. | am not discussing
the bili in detail as the time is short.

(Interruptions)

| want to draw the attention of the hon.
Minister for Education to only one or two

points.

In the last session this House passed a
Bill about a university in Assam. It 1s a very
good gesture. But there has been no follow-
up. No follow-up action has been taken. Till
today no follow up action has been taken by
the Government. If the Government is not
goingtotake any follow-up action, then there
will be no use in passing this type of Bills.
Immediate steps should be taken for prepar-
ing a time bound programme and for taking
action on a priority basis.

I know the Nagaland people very well.
| went there thrice. They are very simple
people but only due to lack of education they
do not know India very well. They only know

OCTOBER 13, 1989

Nagaland University Bill 92

about the people of the Eastern region orthe
North-Eastern parts, but not the rest of the
country. Therefore, through this Bill they will
get an opportunity to know the culture of our
country, they will also know about the deval-
opment of the people. They will know our
country very well. This Bill will provide them
the opportunities.

But at the same time, in Nagaland there
are some migrated people, who have been
staying there from the very beginning. they
are having some feeling that they are being
neglected, or that they are being discrimi-
nated against. So, | would request you to
make some provision forthe migrated people
also, have been staying there from the be-
ginning. They should get proper education
through this University. Otherwise, where
will they go? Their culture is like Nagaland
culture. Their education and their medium of
instruction or culture should be of the same
type as of Nagaland. Their standard of living
is also like that of the Nagas. But they are
being discriminated and they are often told,
“ You are the migrated people, you are the
plains people, you will not get this priority
because you are not a tribal”. | would like
such feelings to be removed. | want you to
assure us that theie will be some provision
for the migrated people also to get some
opportunities for proper education through
this Bill.

PROF. SAIFUDDIN SQZ (Baramulla):
Mr. Deputy-Speaker, Sir, | find this Bill is a
progiessive measure and | must support it.
But it has many weaknesses.

Firstly | support Kumari Mamata Baner-
jee on the question of minorities in Nagaland
because sometimes we do not take notice of
minority groups. Recently we gave many
benefits in Ladakh but we left out Arugons
who have been living in Ley for five hundred
years. That mini census will have to be
reconducted because we cannot be unjust
to such groups.

Then, Sir, coming to the Bill, | must say
that this is a progressive measure. | have
seen the Bill. | raise a question: why a
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Central University? Because Nagaland has
its own Legislature. We could have a Univer-
sity by an Act of the Legislature. | do not
agree with Shri Shahabuddin, who has said
that for six thousand people, we are having
aUniversity. In aborder sense, he is correct.
There may be only five thousand Naga
people, but they have a right as they are
living at afar flung place and they must have
university education. Why cannot we have it
by an Act of the Legislature and why do we
have it by an Act of Parliament? Because |
see in this Bill that there is no autonomy. No
autonomy has been woven into the structure
of the Bill. & 1s for Mr. Shahi to say or
comment what is autonomy. It is just like say
other University, because in all the debates
we discuss it here and the Ministry does not
take any notice of what ideas are thrown up
here. When you start a University, you could
just reflect a new thinking.

Once more thing to which | would like to
invite the attention of Shri Shahiji. There is a
system of proliferation. We have more Col-
leges and more Universities, but there is no
consohdation. Thereis wastageof resources.
You do notknow that ninety per cent of funds
goes waste in research at Universities. Our
Universities are not conducting rasearches.
We have hundreds of Ph.D in languages.
Those Ph.D theses are not worth anything.
There was an article “Ph.Ds adime a dozen”
Hard earned money of the nation 1s being
wasted In Universities There 1s no institution
10 look after or supervise the Universities.

As far as the University Grants Com-
mission 1s concerned, it is a defunct institu-
tion. | invite the hon. Minister to organise a
Conference of educationists and | will prove
how UGC is aninstitution, which gives funds.
It does not know how the funds are utilised in
Universities. It has no control over the aca-
demics of the Universities. The University
Grants Commission is nothing but a funds
giving institution. It could be a Cell in the
Ministry of Education. It is totally a defanct
Institution. There isindiscipline inthe Univer-
sities and nobody is there to control the
University. So, the hon. Minister should take
note of this fact and there should be a probe
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into the functioning of UGC. | have serious
allegations. They sit in cosy chairs and they
do not go into tha length and breadth of the
Universities in the country and see how
Universities are functioning.

Sir, since | must save time for my other
colleagues, | come to the Bill now and Iwould
refer to two or three provisions of the Bill.
One | criticise and the other | welcome. You
have said that now we have Selection
Comnmittees. | do not think that this provision
has been prepared properly. You said that
there will be Selection Committee for ap-
pointment of Registrar, Finance Officer,
Protessor and Readers. And nowhere it is
written who will charr the meetings. The
Vice-Chancellor by virtue of his office cannot
be the Chairman all the time. For instance,
there is anominee of the Visitor. The Visitor
may nominate somebody who is far above
the level of the Vice Chancellor. You did not
say anything about it. So, kindly ask some-
body to iook into this. Because, when Visitor
Nominates somebody on a Committee the
Vice-Chancellor may be there and by virtue
of his office, he will not be Chairman. That is
why, the Vice Chancellor will be the Chair-
man of that Committee. so, when you ap-
point Registrar, Vice Chancellor may be the
Chairman. But when you appoint a professor
and you say there will be a nominee of the
Visitor, the nominee of the Visitor may be a
person who 1s holding a higher office than
the Vice-Chancellor. So, this is a lacuna in
this Bill...(Interruptions)

PROF. N.G.RANGA : Have they con-
sulted the Nagaland Assembly?

PROF. SAIFUDDIN SOZ: | do notknow.
The Nagaland Assembly should have been
consulted. This Bill should have gone to that
Legislature. It is an unnecessary exercise
for this Parliament. Anyway, Mr. Shahi will
reply to that.

Then, Sir, there 15 a good provision in
the Bill of having an alumini association for
the University. It is a good provision and so
many people will be represented on this
alumini association. This is a very progres-
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sive measure although its member have
been debarred from going to Executive
Committec. ctc

Then, there is a provision like Students
Council. It 1s a very good provision. | con-
gratulate the Minister of having put such a
provision inthe Bill This Students Council is
a good idea. But you want this Students
Council to meet once a year. University is a
dynamic instiiution. There are day-to-day
problems. The Students Council will meet
once a year and that too in the beginning of
the session. This is a wrong idea. The Stu-
dents Council sheuld meet four times during
the course of a year | think Mr Shahi will
kindly rise to the occasion that the Students
Councii should meet more than once at
least. He does not agree with me that it will
meet four times At least it should meet two
times. In the beginning of the sassion it will
meet and then for the whole year the stu-
dents will not be associated with it.

Then, Sir, my pointed question is, why
dd this Bill not go ‘o the State Legislature,
instead of coming to the Parliament?

SHRIL P SHAHI: Mr. Deputy Speaker,
Sir, first of all, | would like to point out to what
Kumarn Mamata Banerjee said that we
passed the Assam University Bill and then

did notfollow 't up. As amatterof fact, lwould -

ke to place it before the House for the
information of the House that we have been
in correspondence with the Assam Govern-
ment. We asked them to provide land fer it.
Whan they said they were not taking notice
of the D O letters then we sent an official
letter 10 the Assam Government We are
waiting for therr reply so far as land Is con-
cerned we have got an oifer of land from an
individual and that also we have forwarded
to the Assam Government The appointment
of an Officer on Special Duty is already in the
move.

Whenever a new university i1s set up,
first of all, we appoint an Officer on Special
Duty who takes the oreliminary steps for the
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establishment of the university.

The criticism was that for six thousand
students and nineteen colleges we are going
to establish a university. | would like to point
out that when Bihar and Orissa separated in
1956, and the Utkal University came into
existence, it had only seventeen colleges on
its roll. Now, with the expansion of educa-
tion, the Utkal University itself has given rise
to two other universities in the State. So, this
is a continuing process. Today there are six
thousand students, tomorrow there may be
more. After all, what is the number of stu-
dents in one of the biggest universities of the
country or of Asia? What is the number of
students in BHU or for that matter Aligarh
University? if there are six thousand stu-
dents, there will hardly be fifteen thousand
students in BHU and ten thousand students
in AMU. So, it is not the number of students
that has to be considered at this stage.

As Prof. Ranga has pointed out, there
are Nagas in Manipur, there are Nagas in
NEFA also. So, there I1s an impression that
we are making the provision for the minority.
When this is going to be a Central university,
it will be open to all citizens of the country. it
is not necessarily meant for Nagas only. But
it is going to be located in Nagaland. And
pnmarily because it 1s located in Nagaland
more Naga students should be there. Thatis
understandable. But there is no bar to other
students studying there. After all, itis justlike
any other Central university. We have tried
to make it a little different.

Prof. Soz said why should it not be a
State university. The Nagaland Government
itself has been insisting an laying stress for
a long time on having a Central university,
because they don't want to share the burden
of running a university. It is their request, so
there Is no question of sending it back to the
State Legislature and Proi. Soz will agree
with me that whenever there is too much of
Inbreeding in the university, the university
deteriorates. And we have learnt it to our
experience that some of the universities
which were running very well till 30 years ago
have deteriorated inthe recent past because
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oftoo muchinbreeding of students and teach-
ers and such of the universities which invite
teachers on All India basis, on compatitive
basis, are still maintaining a higher standard.
So, | am confident that this Central Univer-
sity Act is as good as other similar Acts,
nothing different from the Acts by which
other universities have been established by
the Central Government. So, | should say,
this University will function like any other
Caentral University and will lead to the growth
and prosperity of Nagaland and its students.
(Interruptions)

MR. DEPUTY SPEAKER : The Ques-
tion is :

“That the Bill to establish and incorpo-
rate a teaching and affiliating Univer-
sity in the State of Nagaland and to
provide for matters connected there-
withorincidental thereto, as passed by
Rajya Sabha, be taken into considera-
tion.”

The motion was adopted
MR. DEPUTY SPEAKER : The House
will now take up clause-by-clause consid-
eration of the Bill.

The question is :

*Thatclauses 2to 48 and the Schedule
stand part of the Bill.”

The motion was adopted

Clauses 2 to 48 and the Schedule were
added to the Bill

MR. DEPUTY SPEAKER ; The Ques-
tion is:

“That clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted

Clause 1, the Enacting Formula and the
Title were added to the Bill
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Communal situation
MR. DEPUTY SPEAKER : The Minister
may now move that the Bill be passed.

({Interruptions)
SHRI L.P. SAHL: Sir, | beg to move:
“ That the Bill be passed.”

MR. DEPUTY SPEAKER : The Ques-
tionis :

“That the Bill be passed.”

The motion was adopted

15.42 hrs.
DISCUSSION UNDER RULE 193

Communal Situation in the Country-
Contd.

[English)

MR. DEPUTY SPEAKER : The House
will now take up further discussion on the
communal situation in the country.

Shri Shantaram Naik may speak.

Mr. Naik, have you given the translation
of your speech in writing?

SHRI SHANTARAM NAIK- (Panaji):
Yes,

MR. DEPUTY-SPEAKER: In that case
only the translation will go on record. If at all
you say anything over and above that, it
won't go on record.

SHRI SHANTARAM NAIK: Yes, | think
itisthe privilege of this House and for thefirst
time | would like to make a speech in my
language, namely, Konkani. the pesople’s
language of Goa.

MR. DEPUTY SPEAKER : All right.



